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17.12.2009 .

- CP 35/208% (CA No. 522/2803)

Mr. P.N. Jatti, Counsel for applicant.
Mr. B.N. Sandu, Counsel for responaents.

Heard learned counsel for the parties.

Learned counsel for the applicant submits that the
order of this Tribunal has been complied with and,
therefore, he does not want to pursue this Contempt
Patition. :

Accordingly, the present Contempt Petition has
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the respondents are hereby discharged.

(B.L. RI-MJL:-) (JUSTICE S.M.M. ALAM)
MEMBER{A) MEMBER (3}
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